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Act No. 5 of 2022

THE INDUSTRIAL DISPUTES (HHIMACHAL PRADESH AMENDMENT)
ACT, 2020

(AS ASSENTED TO BY THE HON'BLE PRESIDENT ON 25" DECEMBER, 2021)
AN
ACT

to amend the Industrial Disputes Act, 1947 (Act No. 14 of 1947) in its application to the
Sate of Himachal Pradesh.

BE it enacted by the Legidative Assembly of Himacha Pradesh in the Seventy-first Y ear of
the Republic of Indiaasfollows :—



1. Short title and commencement.—(1) This Act may be called the Industrial Disputes
(Himachal Pradesh Amendment) Act, 2020.

(2) It shall be deemed to have comeinto force on 9th day of July, 2020.

2. Amendment of section 22.—In section 22 of the Industrial Disputes Act, 1947 (14 of
1947) in its application to the State of Himachal Pradesh (hereinafter referred to as the “ principal
Act”), in sub-sections (1) and (2), after the words “public utility service’, the words “and non-
public utility service” shall be inserted.

3. Amendment of section 25F.—In section 25F of the principal Act, in clause (b), for
the words “fifteen days’, the words “sixty days’ shall be substituted.

4.  Amendment of section 25K .—In section 25K of the principal Act, in sub-section (1),
for the words * one hundred”, the words “two hundred” shall be substituted.

5. Repeal of the Himachal Pradesh Ordinance No. 4 of 2020 and savings—(1) The
Industrial Disputes (Himachal Pradesh Amendment) Ordinance, 2020 is hereby repeal ed.

(2) Notwithstanding such repeal, anything done or any action taken under the Ordinance
so repealed, shall be deemed to have been validly done or taken under the corresponding provisions
of thisAct.



